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C .)RAM 

Neither the Counsel nor the applicant i present 

toda 14 WO\jCT, Mr. SK .(ha, Ld. Standing Counse' for the 

Respondent is precn.t. 

it iss:een that on earlier occasion aIo none was 

present for the applicant aiid as a last chance the matter was 

posted. to today 

In 	the above circumstaiwes the 0. A is 

dismissed for default. 
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